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Sepcrvte paging given to thu part> or(fer
may 6e fifed as a separate compilation.

PART III.
Regulations,^, Notification, by tR.

be inserted with reference to rules 103 to 154 
inclusive; and

(2) after rule 154 the following sub-heading 
and rules shall be inserted as part of 
Chapter V, namely: —

HOME DEPARTMENT.

NOTIFICATIONS. 

The 2nd October 1942.
“Part II.

154A. Short title and application.—(a) The 
Rules in this Part may be called the Orissa 
Motor Vehicles Producer Gas Rules.

(6) They shall apply to all transport 
vehicles in the Province of Orissa.

154B. Definition.—In this Part unless 
there is anything repugnant in the subject or 
context—

‘Plant’ means a producer gas plant, that 
is to say, the generator, pipes, 
coolers, fitters and accessories neces­
sary for the generation of gas and 
its supply to the engine of a motor 
vehicle.

154C. No transport vehicle shall, after the 
date on which the Rules in this Part come 
into force, be fitted with a plant without 
the previous sanction of the Regional Trans- 
nort Authority from which there is a valid 

in respect of the vehicle. The owner 
ST a transport vehicle fitted with a plan 
before such date shall give notice of the fact 
to the Regional Transport Authority with 
detailed specifications of the plant.

No. 10347-P.(C).—The following draft of 
further amendments to the Orissa Motor 
Vehicles Rules, 1940, which the Governor of 
Orissa in exercise of the powers conferred by 
sub-section (1) and clause (fl) of sub-section 
(2) of section 68 and by sub-section (1) of 
section 70 of the Motor Vehicles Act,. 1939 
(IV of 1939), proposes to make, is published, 
as required by sub-section (1) of section 133 
of the said Act, for the information of all 
persons likely to be affected thereby, and 
notice is hereby given that the draft will 
be taken into consideration on or after the 
1st November 1942.

Any objection or suggestion which may be 
received from any person with regard t;o 
said draft on or before the date specified wi 
ke considered.

Draft Amendments.
^ In Chapter V of the Orissa Motor Vehicles 
Uules, 1940-—

Construction, 
of Motor 

shall

-p (I) under the heading 
^luipment 
''eh ides

Maintenance 
, the sub-heading

and
■‘Part I> 1
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Works, Coimbatore,Motor16. National 
M.P. 16.

17 Ford Motor Co. of India, Ltd., Madras, 
M.P. 17.

154V. The Regional Transport Authority 
shall not accord sanction under rule 1540 
unless the plant has been made by a manu­
facturer approved in this behalf by the Govern­
ment. of Orissa and is of a type or model 
and in accordance with the specifications 
approved by the Regional Transport Authority 
for use on the type of the vehicle concerned:

Provided that a plant approved by any 
other Provincial Governments or their Pro­
vincial Transport Authorities or by the 
Government of India shall be deemed to be 
approved by the Government of Orissa.

Note.—A list of plants approved by the Govern­
ment of Orissa is given in the Schedule annexed 
to this Part.

154E. The plant itself shall have affixed 
to it, in such a manner as to be clearly 
visible, a brass plate showing the name and 
address of the manufacturer, serial number 
of the manufacturer and the description, 
name, mark or number assigned to the model 
by the Provincial Transport Authority.

154F. A transport vehicle fitted with a 
plant shall be inspected by the Inspector of 
Motor Vehicles on every occasion on which 
a certificate of fitness is granted or renewed. 
If the Inspector of Motor Vehicles reports 
that any unauthorised alteration has been 
made in the plant or that the plant is in 
such a condition that its continued use would 
cause serious damage to the engine, the 
Regional Transport Authority may, after such 
enquiry as it considers necessary and after 
giving the owner of the vehicle an opportunity 
to make representations, withdraw the 
tion previously accorded to the vehicle under 
rules 154C to 154E.

Motor Works, Sellur, P.O. Telia-18. Rajan
kulam, Madura, M.P. IS.

19. Kirloskhar Brothers, Ltd., Kirloskaravadi, 
List. Satara (Madras Agents—Messrs.

Ltd., Madras, Post BoxParry & Co.
No. 12, Madras, M.P. 19).

Sons, Madura,20. Sundararaja Pillai &
M.P. 20.

21. B. K. A. & Co., Engineering Works, 
Katpadi, M.P. 21.

22. Sri Grandhy Venkata Chellapathy Rao, 
Anakapalli, Vizag. Dt., M.P. 22.

23. The Universal Engineering Works, 
Bezwada. M.P. 23.

24. The Annamallais Ropeway Co. 
AttakattL P.O., Via Pallachi,
India, M.P. 24.

25. Swamv Foundry 6, Town Hall Road, 
Madura, M.P. 25.

26. The Federal Gas Producer Co., 1, General 
Pattus Road, Mount Road, Madras, 
M.P. 26.

Ltd.,
South

27. The Victory Engineering Works, No. 155,
Madras,Peddu Naicken Street, 

M.P. 27.
G. T.,

28. Overseas Trading Co., Madras.
(5) Approved by the Provincial Transport 

Authority, C. P. and Berar.

1. Amroati Gas Producer Plant, Amroati,
C.P.

2. Mr. V. K. Iyer, The “India” Gas Plant
Works, Mount Road, Nagpur.

3. The Victory Producer Gas Plant—Mr.
Haji Imambeg Ahmedbeg, Proprietor, 
Victory Producer Gas Plant, Bardana 
Bazar, Amroati.

4. The Internationa] Charcoal Gas Plant—
Mr. Raghavjee Gobardhan, Proprietor, 
International Charcoal Gas Plant Work­
shop, Amroati.

5. The Ghori Kolsa Gas Plant—Messrs.
Ahmed Khan Noor Khan Ghori & Sons, 
Proprietors, The Ghori Kolsa Plant, 
General Motor Stand, Amroati.

6. The Sri Ram Coal Gas Plant—Mr. Ram-
chandra Pandurang Mistry, Porprietor, 
The Sri Ram Coal Gas Plant, Cotton 
Market Road, Amroati.

7. The Ghori Gas Plant—Mr. M. Allarkha,
The Ghori Gas Plant. Manufacturers, 
Amroati.

sanc-

SCHEDULE.

[Sub-proviso to sub-rule (4).]

(a) Approved by the Provincial Transport 
Authority, Madras.

1. Messrs. Simpson and 
M.P. 1.

2. T. V. Sundaram Ivenger & Sons, Ltd., 
Madras, M.P. 2.

3. Kannabiran Motor 
M.P. 3.

4. V. M. S. Karur, M.P.4.
5. P. S. S. Motor Service, Ltd., Madura 

M.P. 5.
6- At. A. Shenbaga Nadar 

^ elasurbramaniva 
M.P. 6.

7. Chakrapany Chetty & Sons 
M.P. 7.

Co., Madras,

Works, Madras,

and P. V. P. 
Madura,Nadar,

Madura

8. Meenambigai 
dhanagar, M.P. 8.

9. “Ibex

Motor Service,

gas plant, Travancore State, 
iransport Deptt., M.P. 9.

10’ M PL10 (Coimbato,'e) Ltd-’ Coimbatore,

1L Pioneer Gas Producer Works 
M.P. 11. ’

12. Andhra 
M.P. 12.

13. P. Govindaraj & Sons, Guntur, M P 13
14. Rajgopal Motor Works, Madras, M P 14
15. ^ Rajgopal Mudaliar & Bros., Madura.

Viru-
(c) Approved by the Government of the 

e IT. P.

L Powell Gas Producer Model F.Q.—Messrs. 
Ford Motor Co. of India,-Ltd., U.P. 1-

2. Kailash Gas Plant—Messrs. The J. K* 
Gas Plant Manufacturing Co., Rampur, 
Ltd., Rampur State, U.P. 2.

o. Riordan Gas Producer—Messrs. A. Walford 
Transport, Ltd., 71-73,
Calcutta.

Madras,

Engineering Co.. Bezwada.
Street,Park

4. Champion Auto Gas Producer—Messrs. 
The Allied Engineering and Mercantile 
Co.. Naini, Allahabad.
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010 Bombay.

Bombay Garage, Santa Cruz 
2. Powell Producer Gas Plant," ™ y'

. La, B„XPO,d
s|*r wA&r2

4. Pioneer Producer Gas Plant, Model 1942

garsa» “■ 4mi ' sss

Victoi1. Simpson Producer Motor r?as flant—Messrs.
4 4 P£llly’ Ithhra’ Lahore-

G MQ Plant—Messrs. The
lines and Quarries, Ltd, Lahore.

Orissa in°thp^R011 °Lthe Government of 
p (n\ , , ® Home Department No. 6808-
caicelled 6 12th AugUSt 1942> is ^rebv

The Gas

General

Dt.

The 3rd October 1942.
r.A^i0’ 3^08-C.—In exercise of the powers 
“ b/ ^section (1) of section 3 of 

of Elnes 0rdil^nce, 1942 '(XX
• ^&overnor of Orissa is pleased to
dnect that the following amendment shall 
be made m the notification No. 3139-C. 
dated the 14th September 1942, of the Home 
Department, Special Section, namely:_

5. Tembe’s Producer Gas 
Tembe & Sons, Hubli, 
Auto Service, Hubli.

Plants, G. Y. 
The Universal

Amendment.
In the list of villages appearing at the 

end of the said notification
appearing as item No. 10 of 

“Govindpur

(e) Approved by the Government 
Punjab.

of the for the name
Sorindpur 

the said list, the 
be substituted.

1. Kartar Gas Plant—Messrs. > j shall-r, Paramount
Engineering Corporation, 54, The Mall, 
Lahore.

name

By order of the Governor,
J. BOWSTEAD,

Chief Secretary to Government.
2. Narain Das Gas Plant—Messrs. 

Das^& Co, Lahore.
Narain

REVENUE DEPARTMENT.

NOTIFICATIONS.
The 24th September 1942.

No. 9735—La-32/42-R.(C) —Under section 6 of the Land Acquisition Act, the Governor o* 
Oriss& hereby declares that the land specified below and measuring acres 1-97, be the same 

little more or less, is needed for a public purpose, to wit, for Leprosy Isolation Colony and 
under sections 3 and 7 of the same Act, the Sub-Collector, Berhampur, is appointed to 
perform the functions of a Collector under the Act and directed to take order for the 
acquisition of the said land. A plan of the land is kept in the office of the Sub-Collector, 
Berhampur and may be inspected at any time during office hours.

Schedule.

a

§Boundaries of the land required to be taken up— AS
3
oDescription of 

land, wet or dry, 
inam or poramboke, 

with survey 
or paimash 

number.

Name of owner or 
occupier. 2

eWest.South.-J East.North.a)
tn 1 ■t- ,gr.2 M. £p

.2
Q II ! 109S7054321

j Acres.

S. NO. 115/2 | 0 63Post-mortem
shod.

S. No. 113 
and 112.

S. No. 105 
the1. Satyana Patrani 

Balaramaya.Zamindari zi ra yati 
rainfed, S. No. 114/1.

and
Muni cipal 
well in 114/2.

2. Do. SomeBw a r 
Rao.

3. Do. Surun a r a- 
yana.

a

2 4.° Do. Mohan Rao.i aa J 6, Do. A n j a m a- 
yalu.■3a ao £ w 6 Do. Maharajab
of Parlakimodi.

7. Gcdla Surraya.

1*34S. No. 116/1S. No. 115/1S. No. 112 
and 114/1.S. No. 114/1 

and t h o 
Muni cipal 
Hospital
It o ad lu 
8. No. 105.

ditto.Ditto.3. T.R.F.S. No. 115/3

1-97
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The 3rd October 1942.

M . cc D iHhpreas it appears to the Government that the land specified No. 10450—La-66-R.(C). Whe pp Parlakimedi taluk, Ganjam district, i8
schedule below and situated in ^ that effeot i(j hereby givon to»
for a public purpose, to f°^h tj,e provisions of section 4(1) of the Land Acquisition 
it may concern in accordance with the p Amendment Aot XXXVIII of 1923; and the Gov
1894 as amended by the Land Acq s t o orhampur and his staff and workmen to exercise
Ori,„ h„,b, 4%b ,h, A01 Under seetion 3(e) of th. „m. Aot th. Go*

the sTcotLotor, B„h.„„ur, to p.rform th. fonotion. of Coll.oto, under

5-A of the Act,

in the 
aHnwhoed

Act x of
ernor of

L,

the
ernor 

8ecti0a -

Schedule.

I -40Boundaries of the land to be taken up— c
o

i 3Description of land, 
wet or dry, inam 
or poramboke, with > 
snrvev or paimash ; 

number.

Name of owner or 
Occupier. 38 I

Mbi i North.i I I 
g ! £ li

East. South.r
cn

West. 9o o
5 SsM:

il 32 4 5 6 7 8 9 10 U

Acres.
: 1. Pre-settled whole I Vasi Suryanarayana 
' inam village Part of Naidu and Dabiru 
! nnsuryed block Jagannatha Patnaik.

covered by T. D. 
i No. 346 dry plot 

No. 1.

Dry Land of V. 
Suryanarayana 
and D. Jagan­
natha Patnaik.

Old road lead­
ing to Baya- 
ghada.

Dry land of 
V. Suryanara- 
yana and 
D. Jagannatha 
Patnaik.

Ralnfed lands 
.L onda 

Admarayana, 
Londa Boddu 
and Polu.

0‘28 Arable.

1

2. Bfd. plot No. 2.. Londa Adtnarayana Land of Londa 
Ad inarayana.

Dry land of 
Vasi Suryana­
rayana Naidu 
and D. Jagan­
natha Patnaik.

Ralnfed land of 
Londa Boddu 
and Polu.

Wet land of 
Londa Adl- 
narayana.

0>02 Do.

3. Rfa, plot No. S .. Londa Boddu and 
Polu. Ralnfed land of 

Londa Adi- 
narayana.

Do. .. Do. Do. .. 0'07 Do.

4. Wet plot No. 4 .. j Londa Adlnarayana Rainfed land 
°f Londa 

and

Land of Londa 
Boddu and 
Polu.

Wet Do. Do. .. O'll Do.Boddn
Polu.

6. V et plot No. 5 ■ Londa Boddu and 
| Polu. Land of Londa 

Adinarayana. Land c f Lo nda 
Boldu and 
Polu.

Land of Nandola 
Kurmanna. Wet land of 

Londa Boddu 
and Polu.

0-22 Do.

6. Do. No. 6 Nandala Kurmanna Land of Londa 
Boddu 
Polu. manna. 1

Wet land of 
Nandala Kur­
ina nna.

and 0‘11 Do.! S ■lil, *
I! 11 i 

i -15

E ;
No. 7 .. Londa Chinnodu7. Piot

• |Land of Nandala! 
Kurmanna. Wet land of 

Londa Chin­
nodu.

Sri Sri Bahu- 
balendra Lax-
mipati Raj,
Samantha 
k e n dr a 
Sekhara Rai, 
Samantha 
Sy.;mo Sunder 
Rai, Samanto 
Sar iatno n i 
Devi on behalf 
ox Londa 
Vnlsa.

Wet land of 
Londa Chin­
nodu.

Do.O'lO

i j. • *J
i

i
i

i

I 3- Wet P,ot So. 8 Londa Van* r
absent, Sri Sri 
Bahu balend ra 
Lax mi pa ti fiai, ,
Samcntho Chendro i

, tho hyaxno SuDder | 
Bai, Samantho 

j Sariamoni Devi are j 
present enjoyers, *

occupier Land of Londa 
Chinnodu. Land of Bahu- 

V a 1 e n d r a 
Laxmipati Rai; 
Samantho, etc

f Land of Londa 
Siinmanna.

Oil DO.i Land of Laxmi- 
pa t 1 Rai 
Samantho, etc.

9 Do. Ko* 9 i Benda Siramanna
Sri Bahu 

n d t a 
ati 

o, etc.

Londa Boddanna and 1 Land of Londa 
Londa Llnganna. ' Simmannft.

Wet land of 
Londa 
manna.

; bale
1 Baxm j p
I Samanth

po.
LS,of Bonda r Wet land off 
Joanna andJ Londa Sim-£S£. Lin-i ~a-

j L'i*Slm-

10. Do. No. 10 '
I Wet land of 

Londa 
danna 
BiDganna.

po.■ Land of Sanku 
Narayana.

0*09Wet land of
Londa 

. Boddanna and 
Linganna.

Bod- 
a n d

11. Do. No. ii
i Sanku Narayana ...I

I L£nd of Londa 
I Bodenna 

Londa 
I ganna.

^ land of 
Sanku Nara- 
yana.

po.r ! O'lOWc-t land of 
Ralakl Gan ga­
mma 
Gopanna.

and
Lin- Wet land of 

Sanku Kara- 
yana.

I
and
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Boundaries

or Poramboko with 
9l,rv Jy. °r paimosh

Uuuibc.-.

Ills
I 8S 1 I 

II ig 
1= ; Is 
!* 1 is

of the land to bo taken up-
-------- VJr.-----------

Nnm3 of owner or 
occupier.6

M to
‘5 a

6Q > East. South. W't st.

2.1 3 ] 4
5 G 7 8 10 | 11D

12. Wet plot No. 12 Acre*.
Eolaki Gan ({an Land of Sanku 

Narayana.
na ... Lan.l of Po'.aki 

Gopanoa. ^h? °f ?0,£ki Wtt land of Chmnababu, Polakl
'n-‘nor n,Kuar* i yamnift. dian Bhima- 1 

I nnti.

0-05 Arable.Gan-i
13. ;Do. 13 Poliki Gopa Lan i of Sanku 

Narayana.
mum ... iWot land .of 

Polakl Gopa- 
nuna.

Do. ... I Land of Polaki 
Gan gamma.

i G'Ol D.\1

i 14. Do. 14 Polakl Chinuababu, 
minor guard inn 
Dnl manna.

Lanl of Pulaki 
Gang a m ni a 
and Gopanna.

I ^pe?.,,1-aS. 0f • L.andof Polaki ' W.t land cf 
| ba uklCh-“'a‘ .‘^oaRaoand Polakl Ch'.nni 
! Da -u- I Bhlmanna. : baba.

i
O'OP ! Do.

15. Do. 15 Polakl Rama Rqo 
and Polaki 
j.hiojauna.

Land or polakl 
Cbinnaba b u 
minor.

i Bhi manna.| |
Poiokl Appanca | PolakiMa.yaiu j W't lanl of 

! Polaki jag- 
, gamut.

O'10 . Do.

i
16. Do Polakl Jagganna ...16 Land of Polaki 

I Rama Rao 
i and others.

o'c2 Do.

Polaki Appanna ...17. Do. 17 Land of Pol iki 
Rama Rao 
and Polakl 
Bhlmanna.

W'ot land of ; Po-nklMulyal.il Polakl Jag- 
P o la k i and Appam.a. ganua. 
Appanna.

Do.. t\3

•*
I! :s. Do. Polaki Mutyaln13 Land of Polaki 

Jagguniiu uni 
Appanna.

Wet land of Polaki Appanna, Wet land of 
Polaki! ' Polaki Mut*
Appanna. 1 yaln.

O'05 Do.I

Polaki Appanna ... Land of Po'.aki 
j Appanna.

Do. Land of P. j Land of Polakl 
Apprvuna. j Aipanna.

19. Land of P. 
Appanna.

19 o-oi Do.1
o§ S, ; 20. i Land of P. 

I Appanna.
Land of P. o*J7 ! Do. 

Mntyalu, P.
Appanna and 
P.Jagganna.

Polaki Appanna ... Land of 
P. Appanna.

Wet lan 1 of 
P. Appanna.

a 20DO.

1 aeS *3o aC3 H

of p. , Laid of P. 
Jagganna.

Wet land of 
Polaki Appa- 
nna.

0‘0l 1 Do.of | LandP. Appanna Land 
P. Mutyah.

2121. Do. Appanna.

1
0 05 Do.of P. ! Land of P. ; P. Appanna ... 

Jngganua. |
Lan l 
Appanna.

Land of 
P. Appanna.

22 P. JaggannaDo.22.

Wet land of j 0’07 
Jaggauna. J

Do.p. j Wet lmd of 
P.Jagganna.

Land of 
Appanna.Land of 

P. jagganna.
P. jagganna23Do.21.

0'08Land of P. 
Jagganna.

Do.Wet land of ' Land of P. 
P. Appanna. ' Jagganna.Land of 

P. Appanna.P. Appanna21Do.24.

0'03 Do.Vast Laxmi 
N a r a yana’s 
laud.

LaxmiWet land of ! Vasl 
Sithanua and i - 
Londa Chin- 
nodu.

Wot land of 
LJ. Appanna.P.jagganna25 Narayana.Do.25.

T‘‘ 0-02 j Do.Land of V. 
Laxmi Nan- 
yana.

land of 
; v. Laxini
j Narayana.

Land of Londa j 
Siukanna.Land of Polaki 

Jagganna.
LaxmiVasl

Narayana.2-iDo26.

r.! 0‘07 : Do.Land of 
jaggauna.of L.Land of L. j Land 

Sinkanni.
2* *'

Wet land of 
L. Sithanna 
and Chin»a- 
vadn.

Sithanna | Siukanna.Londa
Ch.nnadu.27Do.27.

0‘31 1 Do.of V.Land 
Laxi Narayana.Fstato Bunga- i Land of L. 

low old road, j Sinkanna.land of :^Sinkanna and 
\yet land ot 
L. Sithanua.

Londa Sinkanna ...28 IDo.23.

2*51»

Bahubalendra Lax mi pat j 
Ral Samontha and

■'|jo The Mah-ial. W»b of *«*■>«.* _____
I

1

By order of the Governor, 
P. C. DAS,

Secretary to Government.
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section, the members of the Ganjam District 
Board holding office at the date of the 
commencement of 
continue to hold office up to the 30th 
June 1943-

LAW DEPARTMENT.

this Ordinance shallNOTIFICATION.
The 6th October 1942.

NO. 10570-L.—The following Ordinance, 
made and promulgated by the Governor of 
Orissa under section 88 of the Government ot 
India Act, 1935, on the 2nd October 1942, is 
hereby published for general information.

By order of the Governor, 
W. W. DALZIEL, 

Secretary to Government.

Schedule.
Cuttack Municipality.
Kendrapara Municipality. 

Jajpur Municipality.

Puri Municipality. 
Balasore Municipality.

W. H. LEWIS, 
Governor of Orissa.ORISSA ORDINANCE No. I of 1942.

AN
ORDINANCE \ DEVELOPMENT DEPARTMENT-

to provide for the extension of the term of 
office of certain local authorities in Orissa.

NOTIFICATION.
Whereas the Legislature of the Province 

of Orissa is not in session ;

And whereas the Governor is satisfied 
that circumstances exist which render it 
necessary for him to take immediate action 
to extend the term of office of certain local 
authorities in Orissa ;

Now, therefore, in exercise of the powers 
conferred by section 88 of the Government 
of India Act, 1935, the Governor of Orissa is 
pleased to make and promulgate the following 
Ordinance :—

The 1st October 1942.

No. 838-D.P.C.—In exercise of the powers 
conferred by clause (b) of sub-rule (2) of 
Rule 81 of the Defence of India Rules, 1939, 
the Governor of Orissa is pleased to direct 
that no person shall sell, in wholesale quanti­
ties, lac of the kind and quality specified in 
the second column of the Table hereto 
annexed at any place specified in the 
corresponding entry in the third column of 
the said Table at a price higher than that 
specified in the corresponding entry in the 
fourth column of the said Table.

Table.
1. (1) This Ordinance may be called the 

Orissa Local Autho­
rities Extension of 
Office Ordin a n c e,

Short title and com­
mencement. o' !

I
J. | Kind and quality 
•g I of lac.

1942. Maximum
price.Place.

(2) It shall come into force at once. cu !

2. Notwithstanding anything contained in 
sub-section (1) of sec­
tion 29 of the Bihar

2 31 4
Continuance in office

of members and office- jo- -at • • ,
B. & 0. Act holders of certain Munici- anc* Urissa Municipal 
VII of 1922, polities. Act, 1922, and sub­

ject to the saving 
mentioned in the said sub-section and to the 
provisions of sub-section (2) of the said 
tion, the Commissioners of the Municipalities 
specified in the Schedule holding office at the 
date of commencement of this Ordinance 
shall continue to hold office up to the 30th 
June 1943 and the Chairmen, Vice-Chairmen 
and Presidents of the said Municipalities shall 
continue to hold office for the same period.

i
*

Shellac T. N. Rs. 61 per 
maund, 82 
2/7 lb.

Rs. 62 per 
maund, 82 
2/7 lb.

Rs. G5 per
maund, - 82 
2/7 lb.

Rs. 67 per
maund, 82 
2/7 lb.

1

Shellac standard2sec-

IThe Province-^ 
of Orissa.Shellac Superfine8

4 | Limon and Button 
j lac.

3. Notwithstanding anything contained in 
section 11 'of the 
Madras Local Boards 
Act, 1920, and sub- 
ject to the saving 

mentioned m sub-section (1) of the

Continuance in office 
Madras Act of members of Ganjam 
XIV of 1920. District Board.

By order of the Governor,

P. C. DAS,

Secretary to Government.said

Cuttack : Printed and Published by S. H. Khan, Superintendent, Govt.
Press, O. G. 2S—340—9-10*1942.


